
Date of Order 

.25.11.93 

• 0 

C. A. T. Bench, J.AIPUR 

O.A.NO. 398/93 Orders 

Mr. R.N.Mathur- Counsel for applicant. 

r·1r. Manish Bhandari- Counsel far r.espondents. 

The respondents have submitted that 

in tho light of the order passed by DOS(E) Kota, 

the potition has become infructuous. In the light 

of tho statement made by respondent No. 1 & 2 

tho petition is dismissed as it hQs become 

inFructuous. So far as tho griavance oF r3spondent 

No. 3 Sh.P.K.Kopoor is concerned he can file the 

Fresh O.A. challenging tho order pa9sed during the 

intervening poria~, if he feels that he is agrieved 

on cccmunt a~ passingef thesubsequet crCcr. Thr 

~pplicant is not agriov~d party naw. Therefore, 

th~ O.A. does not survive. 

(P.P.SHR 
Adm. Mi!mbor Vica Chairmilll 
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